2163 Announcement re

[Mr, Chairman]

members of the House to be a mem-
ber of the Samsad (Court) of Visva
Bharati on the expiry of the term of
office of Shri Ganga Sharan Sinha as
a Member of the said Samsad.”

The motion was adopted,

REFERENCE TO THE REPORTED

STATEMENT OF WEST GERMAN

CHANCELLOR ON KASHMIR AND
HiS FLYING OVER GILGIT

SHRI A. M. TARIQ (Jammu and
Kashmir): Mr. Chairman, yesterday I
gave you notice of a very important
matter and that was regarding the visit
of the West German Chancellor to
Pakistan and his statement on Kashmir
and his flying over Gilgit . . .

MR. CHAIRMAN: You gave it?

SHRI A. M. TARIQ: Yes. It was for
to-day. I would like to know whether
you have accepted it.

MR, CHAIRMAN: I am getting it.

ANNOUNCEMENT RE. PROGRAM-
ME OF ELECTION TO THE SAMSAD
(COURT) OF VISVA BHARATI

MR. CHAIRMAN: I have to inform
the Members that the following dates
have been fixed for receiving nomina-
tions and for holding election, if neces-
sary, to the Samsad (Court) of Visva
Bharati :

1. Number of Members to  One
be elected.

2. Last date and time 4th December,
for receiving nomina- 1967 (up to 3
tions. p. m.).

3. Last date and time 5th December,
for withdrawal of 1967 (up to 3
candidature. p. m.).

43 Date and time of 7th December,
election, 1967 (between

3and 5 p.m.);s

Room No 63,
First Floor,
Parliament
House, New
Delhi.

Proportional re-
presentation
by means of
the single
transferable
vote,

5. Place of election, o

6. Method of election .
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; ANNOUNCEMENT RE, GOVERN-

MENT BUSINESS

THE MINISTER OF STATE 1IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI 1. K. GUJRAL):
Sir, on behalf of the Leader of the
House, I beg to make a statement on
the Government’s business during the
week commencing 4th December, 1967.

Government business during the week
commencing 4th December, 1967, will
consist of:

(1) Consideration of a motion re-
garding the statement made by the
Minister of Home Affairs on the
30th November, 1967, regarding
the West Bengal situation,

(2) Consideration and passing of:
The Dock Workers (Regulation of

Employment) Amendment Bill,
1967.
The Maternity Benefit (Amend-

ment) Bill, 1967.

(3) Consideration and return of the
following Bills, as passed by Lok
Sabha:

The Court Fees (Delhi
ment) Bill, 1967.

The Taxation Laws (Amendment)
Bill, 1967.

(4) Consideration and passing of the
Coal Bearing Areas (Acquisition
and Development) Amendment Bill,
1967.

(5) Discussion on the Report (1965)
of the Enquiry Committee on Small
Newspapers, laid on the Table of
the Rajya Sabha on the 9th March,
1966, on a motion to be moved by
Shri Sundar Singh Bhandari and
others on Tuesday, the 5th Decem-
ber, 1967, at 4 p. m.

SHRI BHUPESH GUPTA (West
Bengal) : Sir, our motion is quite clear.
Now suddenly the Home Minister’s
motion has come . .

Amend-

‘MR. CHAIRMAN: Both the motion:s
will come.

SHRI BHUPESH GUPTA: Bul
when?
MR. CHAIRMAN: On the same

day, that is, Monday.

SHRI BHUPESH GUPTA: But i
has not been read out.
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SHRI I, K. GUJRAL: What has to
be read out? The hon, Member has not
paid attention to what 1 have said. I
have clearly said “consideration of a
motion”. I have not read the motion.

SHRI BHUPESH GUPTA: “A mo-
tion”—this kind of vagueness is mnot
needed. Now there are two things: one
is that Mr. Chavan made a statement
and then on that he has moved a mo-
tion . . .

SHRI B. K. P. SINHA (Bihar): He
has read out the list of Government busi-
ness. Your motion, Mr. Gupta, is not
Government business, but it will be taken
up with that. That is the position. How
can he mention your motion as part of
Government business?

SHRI I, K. GUJRAL: The hon.
Member is well aware of the procedure.
During the week-end, we read out the
business of the Government to be taken
up the next week. The detailed business
paper is always drafted by the Secre-
tariat of the Rajya Sabha and, therefore,
the motion, etc., will be set out in that,
not by us.

SHRI BHUPESH GUPTA: I know
that, but when we give one motion, you
give another motion on the same thing.
Anyhow, Sir, I am not quarrelling about
it. But this much is clear that this is
coming, The point is this that
then we will be told that the two
motjons would be taken up toge-
ther, My motion is specific,
namely, that the Governor should
be dismissed, There is also the Home
Minister's motion, These two motions are
separate. Mine is a substantive motion
where Governors are discussed. That
should not be confused with the mo-
tion on the Bengal situation. Many
other things may come in the other
motion as to what happened in the
Assembly, whether some individual
threw something at Prafulla Chandra
Ghosh or a bomb was thrown at the
Speaker. Al] these things should not
come in my motion. My motion deals
specifically with the role the Governor
has played and the related matters only.
Therefore I would like to impress upon
the House that the matter 1is serious.
Generally we do not discuss such things
but in view of the gravity of the situa-
tion and the popular feelings, I request
that my motion should be taken up on
Monday, because even before Mr.
Chavan came and made the statement in
this House, I left the motion here on

1 pM,
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the Table. Therefore I think that my
motion, as far as the Governor is con-
cerned, should be taken up separately
and on Monday and then the other mo-

tilon may come. I am not objecting to
that,

Then, Sir, what has happened about
the C.LLA.?

MR. CHAIRMAN: The CILA. will
come up.

SHRI I. K. GUJRAL: 1t will come
next week. (Interruptions.) Sir, may I
tell Mr, Bhupesh Gupta that we are
going to discuss the C.I.LA. the week
following? In this week unfortunately
we could not get time because of the
priority that has been given to the West
Bengal motion and also because for
quite some time now the discussion on
the Small Newspapers Report has been
pending and in every Session there has
been pressure from the Members that
this should be given priority.

SHRI BHUPESH GUPTA: I can
understand that. But the two motions
should be separated.

N THAREE (3T W) ¢
Aaq, 78 g gws A A
2 fF9a 9 qw ST AT § ol
ST GATE | & ARATE FF A gardy
T gT 9 |
SHRI B. K. P. SINHA: Sir, I have
risen to speak.

S TEERES 2 A F 3 AT
FAA T A A G AT J T
FT M| F famara sg <@g fF
WX Fgr JuHr wam & e fag
qEE @< gt d AT IAR]  qAA QY
# W N A F Sy § @Ay
Sl gEfE fra s gar. ..

MR. CHAIRMAN: You ought not to
cast a reflection like that. I am very
considerate so far as Mr, Rajnarain is
concerned. That you should say that I
am unjust is very wrong and is not just.

ot AT ¢ s, & ooy

fragr s g f& o =i wf
FAR qT9 A9 FW § |
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SHRI B. K. P. SINHA: Sir, when the
C.ILA, business was discussed last time,
a desire was expressed that the text of
the three articles which have appeared
should be supplied to us by the Home
Ministry or by the Government. I would
again request the hon. Minister to supply
us the text of the three articles at least
three days before the motion is debated.

ot Trererw ¢ s, § a8 g
fr R faT oo strdo To T AHaT
gef 9T [T 9T, SES FEAR! FT
HT FT & qg7 I A IqHT FHEATEY
N 9EHT F SHFT  AfFEr TWEr Fy
THH T & ACAT 74T FEl, qEAH
A eIl T T FET AR HEY FqT
FgT, IS qATMGH 0T FT d2A &1 |
3 A fagw S TFT R aar
fF g & gy I a=
Iz gt @ F | A g aner
R T fqae FTW A AR
I qT ag gar fa arut @ wwen @
AT g OO | W gHE § a9
Tg TR R ¥ W o, e gwn
W Fiar ST @7 & ) ST g oy
g o | e § e amy
¥ FLEE F oA o @
SIS ®T Gge  fAqT ST AMET o
@ M T AW UTY A
g & e & T A aw gan
FT S SAFT WEIF g ST 9T IqET
g 9g9 &L | aMd F TN T
T a1 afafafta 1 &b oo | g,
THT WY G flo Ao Qo F &
39 fad o aro Wo FY W FY SumEl
feat @& o A€ ST g /K IS
SEE # g1E "Yo S0 To FI WE
93 BT FgE &M A1ed | g7 TS
g g deer o= AR Ew A
o IS0 To T awig ¥ = g9
THT FX @ E 1T T T TS AT |
SHRI 1. K, GUIRAL: Sir, this is not
the occasion to have a debate of this

kind. Let him say it when that occasion
comes.

[ RAJYA SABHA ]
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Ht TeAREw - (Fhfae &
#fadt 1 aa @ g R et 3w At A
gy ARd | smw & feafq w@w g,
IS G § g {AL A FA F A
2 famr & | W 9 & oSfex &
e #1 feafa s g wR S
sfefe Wimw g & e 3 Tsama
F gemr 9™, 99 Sfefae W 9%
HAT § FEE AT AT | S W
TEE FT AT R €Y & T & IF
% quw fam, o TR |rEe T
qEAr & §% el AQW W o9 I
S9a #1 T9eK fFar ff 3w amr-
o & fade & [ & ST I
AR GIET S Alh GuT d eredsy
T IH § ITHT T W AW F AR
b o e St & sty o srgfwad AT
T L AT 99 W agw g9y
g g ATfRd AR st g ATted |

SHRI BHUPESH GUPTA: My mo-
tion will come first on Monday. We will
take up the motion regarding the dis-
missal of the Governor. There are two
motions. They must not be confused,
because many of you may have different
points of view, The one is quite different
from another. Something has happened
in Bengal, the Speaker’s ruling whether
it is constitutional or unconstitutional,
the political situation arising out of it,
the incidents that have taken place
there, all these things can of course
discussed. But as far as the Governor
is concerned, it is a substantive motion
dealing only with that particular point.
Therefore I submit in all earnestness
and also in view of the importance of
this matter, that we should give priority
to this motion on Monday. And then we
can take up later on Mr. Chavan’s mo-
tion, As far as this is concerned, you
know that we asked Mr. Chavan to make
a statement. Otherwise Mr. Chavan
would not have made any statement; we
could not have got that statement from
him. Therefore, Sir, priority should be
given to my motion which is so impor-
tant.

SHRI I. K. GUJRAL: Sir, the only
point that I have to make is that I
have read out for your information and
for the information of the House the
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Government’s business which we re-
quest you to kindly take up in the
course of the next week. About West
Bengal, Sir, here is an official motion.
Obviously and always, according to the
Rules of Procedure, a Government mo-
tion receives precedence over the Private
Member’s motion.

SHRI BHUPESH GUPTA: Where is
it said?

SHRI I. K. GUJRAL: Let me
finish, The main point therefore is that
the motion of the Home Minister is
there. Whether you like to take up the
two motions together or you like to
take them up separately, that is naturally
for you to decide. So far as I am con-
cerned, I would submit that the substance
of both the motions being the same, let
them be taken up together., If for any
reason in your wisdom you decide that
they should be taken up separately, even
then the Government motion is to get
precedence.

SHRI BHUPESH GUPTA: Where is
that rule? I am surprised the Minister of
Parliamentary Affairs speaks in this man-
ner. Government motion and our motion
had previously been taken together. Of
course, the Government motion has to
be gone through; I realise it, but it is
for you to decide as to which should
come first on a particular day. Now
here is a private Member’s motion.
Where does the Constitution provide
that, when there is a Government mo-
tion, a private Member’s motion cannot
come first? If that is so, Sir, no private
Member’s motion would ever come,
because always there is Government
business to be gone through. Therefore,
Sir, it is entirely in your discretion, I
am not asking Government to accommo-
date in this matter. Now you have ad-
mitted our motion and it should have
priority over the Government motion
because we gave notice of our motion
earlier. And Government motion has also
been admitted. Last time, Sir, you kindly
suggested and we agreed, and the two
motions were taken together, the mo-
tions on Haryana and West Bengal,
although we did not like it. This time
you accommodate us. At least there
should be a sort of give and take. There
fore, Sir, . . .

SHRI 1. K, GUJRAL: There is rule
23—the hon. Member does not really
read the rules and questions under

{1 DECq 1967 ]
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what rule one has precence over the
other. Rule 23 lays down very clearly:

“On days allotted for the transac-
tion of Government business that
business shall have precedence and
the Secretary shall arrange that busi-
ness i such order as the Chairman
after consultation with the Leader of
the Council may determine :

Provided that such order of busi-
ness shall not be varied on the day
that business is set down for disposal
unless the Chairman is satisfied that
there is sufficient ground for such
variation.”

SHRI BHUPESH GUPTA: Mark the
words “sufficiens ground”.

SHRI I. K. GUJRAL: Let me finish
my observations without interruptions.
So let us discuss it and come to con-
clusion. Why should we be at cross
purposes? The main thing that I am
trying to submit is that all the days
except Fridays are reserved for Gov-
ernment business. I have placed for
vour kind consideration the business
which the Government propose to dis-
cuss in this House next week and Gov-
ernment’s motion on West Bengal is
also there. Government’s motion is there
and the hon. Member has also tabled a
motion as a private Member. Now,
whenever precedence had to be decided
on, Government business had the pre-
cedence, the precedence shall be given
to Government business. Although per-
sonally I have no objection and I have
no reason to block his motion—I do
not want to; Mr. Bhupesh Gupta should
not misunderstand me, because I have
absolutely no intention to block his
motion—I wish the House to discuss it.
But it is for you to decide, Sir, whether
you would like the House to discuss
both the motions together. Mr. Bhupesh
Gupta has submitted that he would like
them to be taken up separately. I have
submitted to you that we would like
them to be discussed together. Naturally,
the judgment is yours, Therefore my
submission is that, even if, in your wis-
dom, you decide that the two motions
should be discussed separately, even then
g}ovemment motion shall have prece-

ence.

SHRI BHUPESH GUPTA: Now he
has finished. You kindly listen to me.
Now he has been emphasising his point
without even having regard to the recent
happening. Suppose, Sir, I give a no-
confidence motion in the Lok Sabha on
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[Shri Bupesh Gup:a]

Monday, does it mean that, unless the
Government business has been gone
through, the no-confidence motion can-
not be discussed? On the contrary, hav-
ing regard to the importance of the sub-
ject, the Government agrees to the sug-
gestion made and says, “All right, let
us quickly take up the no-confidence
motion.” It happens either on the same
day or the next day. You have seen,
Sir, that no-confidence motions in the
other House had been taken up on the
same day setting aside other Government
business.

SHRI I. K. GUJRAL: Under which
rule? It is no-confidence motion, not a
private Member's motion,

SHRI BHUPESH GUPTA: It is not
an official motion either. And here also,
in this House also, Sir, you will find
many such like instances, where a mo-
tion had come up for discussion on days
other than Fridays also, and due to the
importance of the matter Government
had agreed to it and said, ‘“*All right,
we take it up”. There have been a num-
ber of discussions on a number of mo-
tions. There what happens? When any
of our mations comes up for discussion
on some days other than Fridays with
your consent, Government business in
the list is adjusted sometimes. Therefore,
Sir, it is absolutely in your discredition.
I am very glad the hon. Minister says
he is not trying to block my motion.
But he is trying to do something which
is even worse. He is trying to create a
new precedent that during week days
other than on Fridays the work of the
Treasury Benches shall prevail and
nothing else shall prevail. You have
yourself, Sir, ...

MR. CHAIRMAN: I understand your
point of view, but let me tell you this.
The understanding seems to have been
in what the Deputy Chairman has sad,
namely, that there will be discussion on
the Statement and “we shall keep both
the things together”, Now that seems to
have been generally understood.

SHRI BHUPESH GUPTA : “Both
the things together” but separate debate.
Even if you like to club them together,
you will please understand in what con-
dition it all happened, 1 was speaking
on the motion I gave notice of, and then
Mr. Chavan suddenly said, “I am giving
notice of a motion that this statement
may be taken up”.

RAJYA SABHA ]
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MR. CHAIRMAN: Very well, if your
motion comes first, you should be satis-
fied. Your motion comes first.

SHRI 1. K. GUJRAL: No, Govern-
ment motion first.

MR. CHAIRMAN: You kindly leave
it to me, I shall just get into it and then
shall let you know,

SHRI BHUPESH GUPTA: On Mon-
day, Sir, we are coming ready for it.
Normally we do not insist upon it, but
here the Government has taken an atti-
tude, and I am surprised at it,

SHRI B. K. P. SINHA: Sir, I have
a very brief observation ta make. You
have in your discretion admitted the
Government motion and it shall be dis-
cussed. But it seems to me that both
Opposition and Government are taking
a particular view of the Constitution
which _is putting the whole thing topsy-
turvy Now, a State Government holds
office during the pleasure of the Gover-
nor; a State Government holds office so
jong as the Legislature reposes its confi-
dence in the Government,

SHRI A. D, MANI (Magdhya Pra-
desh): On a point of order, Sir. This is
not relevant to this item.

SHRI B. K. P. SINHA: I do not
understand Mr. Manfi’s interruption. It
seems he considers himself an expert in
everything. He may be well up in journa-
lism, let him confine himself to journa-
tism. He does not know the A, B, C of
Constitutions, yet he seems to think that
he can beat anybody in it. It is very sad.

As T was saying the State Govern-
ment has two masters, the Governor and
the State Assembly. There is no provi-
sion in the Constitution that the State
Government must receive the endorse-
ment from the Centre because the State
Government, in the field allotted to it,
operates in an autonomous manner.
(Interruptions.)

I am finishing now, Mr. Chairman.

SHRI A. D. MANI: On a point of
order, Sir. This is not relevant to the
discussion of the agenda for the next
week.

St T ¢ e, & ogEd
IR AME fA3TT FT @TE | F9 IF
3 79 9T AT qF #7791 {7 g7 agt
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WA i HTOHT aTH & AT “still

under consideration”. wT i SATEAT
Eﬁﬁ 39 9T ff &9 S § e
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SHRI B. K. P. SINHA: There is no
point of order, Mr. Chairman.

st ersATeEme ¢ 3 FrEy fama-
faermaer & gvaeT ¥ orow FET 6 o
g = T faem =l F19g wT W
WIGT ) 5 gHE 78T ¥ g I
1, agi % FHAE ¥ N I Y, q9T I
ZEX gEglegA @R & AT @18 & A
forror &7 & ff 1@ A7 @R w9 9W-
FTC TR ST 1 T T 76 F 1w ¢

“Education Minister is collecting the
information,” What information? s bein
collected by the Education Minister?

# umd fEaw FT 9wEd g @R
HMd IRC w99 fag E T i
fag ares ¥ f& {1 wET Fr 9FTE @Yl
AT 8 Tg FIX AT HATT AET R
s aftwd e fgw@ W@ &) T
# qo feq s o 7 gaeme
TET qI |

TOfay 99 9T FgE gl A1y |
g &1 & e &= & 37 g@R
WY & W8S & IAAT @F &, O 3T
¥ ey gat & A0 &Y q@mn § =g
HIT BEY SATET FVN HT AT ATH AT
frar 21

SHRI I. K. GUJRAL: Sir, on a point
of order. Is there any necessity for his
inflicting a speech?

MR. CHAIRMAN: Mr. Rajnarain, I
have understood your point of order.
You please sit down.
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SHRI B. K. P. SINHA: Sir, let me
have my say. I sat down because two
hon. Members rose on a point of order
and obviously an impression was created
as if the point of order was connected
with something which I was stressing.
Then the hon. Member introduces a
matter which has nothing to do with
what I was saying.

MR, CHAIRMAN: He was anxious
about some other matter.

ot TETES ¢ fog ggd F19 9
cqizE 9T A1 @ T &N aNAT |

MR. CHAIRMAN: I have understood
your point of order and I shall reply to
you.

Mr, Sinha, you want to say about
what ?

SHRI B. K. P. SINHA: The point 1
was stressing is this. But if I am stopped
because people begin to shout, there can
be no proper conduct of business in this
House and then the rule becomes that
whoever shouts most, gets the chance.
When [ say something which is not irre-
levant, because some people take a
different view they want to shout others
down. Does it mean that those who
cannot over-shout them, who have not
strong lungs, must be stopped? It is
something I do not understand.

ot TAREw o fag S § F.
SATET WIST F@T g 7

SHRI BHUPESH GUPTA: I hope
the hon. Member is not singing or
whispering.

MR, CHAIRMAN:
him have his say,

SHRI B. K. P. SINHA: My point is
this. T accept your judgment in this case
but it is unusual, it is against the Cons-
titution that such a motion is discussed
and debated in this House, because the
West Bengal Government exists because
of something that happens in Bengal, its
existence does not depend upon the
endorsement of Parliament. A mere
Resolution of Parliament cannot change
even a law, much less can it change the
character of the Constitution. Therefore
while I accept your verdict in this parti-
cular case, I would urge a point of cau-
tion before you that in future such
motions should not be admitted and de-
bated in this House,

Mr, Gupta, let
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SHRI NIREN GHOSH (West Ben-
gal): It is the Government of your
Party which is bringing in this motion

and in future also we shall certainly
debate such things.
MR, CHAIRMAN: Mr. Bhupesh

Gupta, my feeling is that your motion
will come first and you will say what you
have to say, Then the Home Minister
will move his motion and he will say
what he has to say. Then you will reply
and he will reply.

SHRI BHUPESH GUPTA: Do you
mean to say that I am making 1t a per-
sonal matter? It is not that I wish to
move my motion before the Home
Minister. That is not the issue. I want
a separate debate so that the entire
House concentrates its ottention on
one smgle thing, which is a very
vital .

SHRI 1. K. GUJRAL: What is that?

SHRI BHUPESH GUPTA: ... thing.
This is the first time that such a thing
has been brought in the Houses of Parlia-
ment, namely, the demand or recom-
mendation for the dismissal of a Gover-
nor and I would not like the minds and
thoughts of Members of the House to
be distracted from that thing to other
matters which will necessarily come up
if both are taken up together. Sir, I am
very glad that in one matter you think
that I am superior to the Home Minister
but I do not wish to be placed that way.
I would request you to understand our
position. On our motion we discuss the
constitutional, political and practical as-
pects as to whether our demand or our
recommending to the President the dis-
missal of this particular Governor is right
or wrong; nothing else we shall bring in
but on the other thing the Speaker will
be brought in; so many other things will
come in and they will al] get mixed up.
I think it is in your discretion; if you
think this matter is of great importance
you can allow this thing, Certainly this
raises very grave issues especially when
a former Governor—why? He is still
Governor—is speaking in this manner
about what should be the functions of
the Governor and all that. I hope, being
an ex-Governor yourself, you will realise
the agony in our hearts and the impact
of public feeling and I hope you will
kindly exercise your discretion. Let me
speak last, Let the Home Minister move
his motion and let that debate be over
first. Later on our motion may be taken
up. I am ready for that but you should

not misunderstand our position,

[ RAJYA SABHA ]
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SHRI I. K. GUJRAL: I think un-
necessarily there is some slight feeling
on the part of the hon. Member. You
will kindly recall that even when the
hon. Home Minister was making a state-
ment here—unfortunately I was not pre-
sent but 1 am told—even at that stage
the Home Minister said that if the hon.
Member wants to move his motion,
first he may do so. On that there is no
going back.

The second point is whether there
should be two debates or one. A debate
on the Governor’s powers has already
taken place and that is a part of it. The
Government motion is that the statement
of the Home Minister should be con-
sidered etc. Paragraph 3 of the Home
Mirmster's swterment refers 1o the dismis-
sal by the Governor of a particular
Ministry for particular reasons and there-
fore the statement covers all what Mr.
Bhupesh Gupta is saying. It will not be
a good thing for us to start discussing
the parts first and then the whole later.
The statement is a comprehensive one
and Mr. Bhupesh Gupta will have the
chance to discuss and debate all the
points he wants to raise. Similarly
other Members also will have the chance
to raise whatever they wish to. I there-
fore submit for your consideration that
1 think two separate debates will not be
pecessary and perhaps the time of this
hon. House will be saved by having a
consolidated debate.

SHRI BHUPESH GUPTA: In that
case my difficulty is this. Suppose I am
the mover, I will speak on the motion.
Then when do T speak on the other
thing?

! AEREEw : sww ag AfEd
ff a8 wa@ = o TR s
T FT AL 8 | 99 qr9g A9
T TSTE w g AT o1 ST
g 99 e fedz g1 ek 99 9%
qgw fedz @ wifs ard & @i
Td ar I Y e gl €, v
R | AEM GIET ¥ qeqr
TEr AW @ o o wer @ fw g
F aWTEATE! TE T Afgg ) few
WY gw 7& que 9 % a8 949, 93
FNEE LY, 39 Ag@qq 9 g%
qIAT T FT TR A FE N JF Ay
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S R AT & T
2, %W FT A g

SHRI I. K. GUJRAL : How doés that
come in?

ot TemTaEe . Ag FEw s
TTTA A AT AT FT AT
qraed] FT A5} 8, 98 qATT § R A
¥ mrgey F1, WGUW F qFEERE F,
T[5Z & gAY T, T T IgW q89 gl
Tfel | (T a8 TCHE 39 3§ BN
o AT SEeAr orr A g #
g fraea wear g fF @d A e
T A gEqTE #ONERET & 3§ ®
ST 939 21 Wl X HAT & y®E W
CEU AN

SHRI I. K. GUIRAL: Sir, since all
this is a matter of details as to what and
how we should discuss, if the hon. Mem-

ber agrees you can settle these things in
your Chamber perhaps.

S\ TEARES : Fg Al HETEA
Fogw drEe fmmg

SHRI 1. K. GUJRAL: What? Speech
again?

SHRI M. P. BHARGAVA (Uttar
Pradesh) : Sir, I would like to draw your
attention to yesterday’s proceedings in
this House.

S TSACEAN : 04,  FT FA
& g | 3@ a¥ ae fedz g
CIEC

SHRI M. P. BHARGAVA: It says
here:

“The Deputy Chairman: Also there
will be a discussion on this statement
and we shall keep both the things
together.”

Later on the Deputy Chairman said:

“We shall have it on Monday after
Question Hour and the Minister may
reply in the evening. I think that suits
the Home Minister as well. There will
be no questions, no discussion, on
this now.”

[ 1 DEC, 1967 ]

Goovernment Business 2178

For all this, Mr. Chavan said ‘Yes’ and
then Mr. Bhupesh Gupta said:

“I am very glad, Madam Deputy
Chairman, that what you have given
out satisfies us and therefore 1 will
not quarrel with you. But one thing
you should allow

And then he raises something else.

SHRI BHUPESH GUPTA: Read that
also.

SHRI M. P. BHARGAVA: The
arrangement suggested by the Deputy
Chairman that both the questions be
taken up together had been agreed to
by Mr. Bhupesh Gupta and I do not
know why he wants to go back on what
he has said yesterday.

SHRI BHUPESH GUPTA: Sir, I
must say that I did not

SHRI M. P. BHARGAVA: I have
quoted your words when you said: ‘I
am very glad that what you have given
out satisfies us and therefore I will not
quarrel with you.” (Interruptions) 1
have not finished yet. So what I would
suggest is, let Mr. Bhupesh Gupta move
him motion first and then the Home
Minister moves his motion and then the
debate on the two motions goes on simul-
taneously, At the end Mr. Bhupesh
Gupta will reply and then finally the
Home Minister will give his reply. That

should be the procedure as was laid
down yesterday.
SHRI NIREN GHOSH: No, no. We

want a separate debate,

SHRI BHUPESH GUPTA: Mr.
Bhargava is not fair when he says that
this has been agreed to. Yesterday we
got the Chair to permit a debate on the
statement of the Home Minister and I
said that we were satisfied because we
were anxious to get an opportunity to
discuss his statement at length. That
should not be confused with the other
proposition. Anyhow, in whatever way
we may have put it, that was in relation
to that particular statement being debated
upon.

SHRI M. P. BHARGAVA: No, no.

SHRI BHUPESH GUPTA: Before
that I asked what about my thing. As
far as you, Congress people, are con-
cerned, you never correct yourselves.
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We do correct ourselves. Suppose, I am
wrong, I correct myself in consultation
with my colleague and I accept his
suggestion,

SHRI M. P. BHARGAVA: Mr.
Chairman, to put the record straight I
read out from vyesterday’s debate.
(Interruptions) In reply to the question
he then raised, Madam Deputy Chair-
man said that she had not seen it and
after that she said that both would be
taken up together.

SHRI BHUPESH GUPTA: You need
not indulge in shadow boxing. Suppose
everything T said is there in the way you
mean it. I think I am a small man. I
submit to the suggestion made by my
colleagues and I do like.. .

SHRI L K. GUJRAL: Mr. Chairman,
on a point of order. You have heard
both sides. Whatever ruling you give,
we will bow our head to you, Please
decide,

S AT ¢ AW 97 aEe
A F | 97 I H FATHFC AT q
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(Interruptions)

SHRI M. P, BHARGAVA: Let us
decide it here and now.

SHRI RAINARAIN: You cannot
bind the Chairman like this.

SHRI BHUPESH GUPTA: I hope
you will agree. We will leave it entirely
in your hands. Is that right?

SHRI I. K. GUJRAL: Agree.

SHRI BHUPESH GUPTA: Mr.
Chairman, about the CIA documents,
they should be circulated by the Govern-
ment.

SHRI I. K. GUJRAL : Nowhere it is
done. The motion is not ours. We have
not got any motion. The motion is that
of non-official Members and we have
not taken cognisance of it. We have not
got these documents, etc. ..

SHRI BHUPESH GUPTA: I take
serious objection to it.

SHRI I. K. GUJRAL: Let me finish
please. I am presuming one thing. What-
ever has been there about the CIA is
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causing concern to us. There is no doubt
that such activities have to be strongly
dealt with. These two things are funda-
menta] hypotheses. So far as these three
articles are concerned, it is very difficult
for me to take responsibility to get those
copies circulated to Members. I have
myself not read these articles. Since Mr.
Bhupesh Gupta has got them...

s USARES ¢ WA qed
ST AIAH AL & | GHE Pl @
fF 393 T g

MR. CHAIRMAN: I do not know the
procedure in this matter.

(Interruptions)

SHRI BHUPESH GUPTA: The mo-
tion is in my name. We have received
a copy of the translation. The Home
Minister has said that he has got the
first article. I am sure they must have
received copies of the translation from
Russian of the other two articles.

MR. CHAIRMAN : You can request
the Home Minister or you can yourself

supply it.

SHRI BHUPESH GUPTA: Let the
Prime Minister make an application to
the Communist Party of India. We may
consider supplying for the benefit of the
Government some c~nies of the transla-
tion of the three ar.c.cs.

MR, CHAIRMAN: Ycu may wri:
to her.

SHRI BHUPESH GUPTA: The ques-
tion is the translation may be questioned.
Therefore, I say let the Government give
their translation. They have an Embassy
there in Moscow where they are being
translated. I was in Moscow the other
day and I found it.

MR. CHAIRMAN: It is a small
matter and you may write to the Home
Minister.

SHRI BHUPESH GUPTA: We
should get the translation from the Gov-
ernment, so that on the basis of the
Government’s copies ...

MR. CHAIRMAN: You may write
to the Home Minister.

SHRI NIREN GHOSH: If it is laid
on the Table of the House, the House
can circulate it.
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MR. CHAIRMAN: As regards the
matter regarding Banaras, the Education
Minister told me that they are collecting
certain facts and 1 shall certainly tell
you on Monday, I sent it to the Educa-
tion Minister. He has sent word that he
is collecting some facts. Certainly you
will have a reply.

The House adjourns till 2.30 p.M.

The House then adjourned
for lunch at thirty-four minutes
past one of the clock.

The House reassembled after lunch at
half-past two of the clock, THE DEepuTY
CHAIRMAN in the Chair.

MESSAGES FROM LOK SABHA

I. THE COTTON TEXTILE COMPANIES
(MANAGEMENT OF UNDERTAKINGS
AND LIQUIDATION OR RECONS-
TRUCTION) BILL, 1967,

I, THE CONSTITUTION (AMEND-
MENT) BILL, 1967 (AMENDMENT
OF ARTICLE 368) BY SHRI NATH
PAI, M. P,

III. THE TAXATION LAWS
MENT) BILL, 1967,

SECRETARY: Madam, I have to re-
port to the House the following messages
received from the Lok Sabha, signed by
the Secretary of the Lok Sabha :—

1
“In accordance with the provisions
of Rule 96 of the Rules of Procedure
and Conduct of Business in Lok
Sabha, I am directed to enclose here-
with the Cotton Textile Companies
(Management of Undertakings and
Liquidation or Reconstruction) Bill,
1967, as passed by Lok Sabha at its
sitting held on the 28th November,
1967.”
il

“I am directed to inform Rajya
Sabha that Lok Sabha, at its sitting
held on the 30th November, 1967,
has adopted the following motion fur-
ther extending the time for presenta-
tion of the Report of the Joint Com-
mittec of the Houses on the Constitu-
tion (Amendment) Bill, 1967
(Amendment of article 368) by Shri
Nath Pai, M. P. :—

MOTION

That the time appointed for the
presentation of the Report of the
Joint Committee on the Bill further
to amend the Constitution of India,
be further extended up to the first
day of the next session’.”

(AMEND-
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“In accordance with the provisions
of Rule 96 of the Rules of Procedure
and Conduct of Business in Lok
Sabha, I am directed to enclose here-
with the Taxation Laws (Amend-
ment)Bill, 1967, as passed by Lok
Sabha at its sitting held on the 2Sth
November, 1967.

The Speaker has certified that this
Bill is a Money Bill within the mean-
ing of article 110 of the Constitution
of India.”

Madam, I lay a copy each of the
Cotton Textile Companies (Manage-
ment of Undertakings and Liquidation
or Reconstruction) Bill, 1967, and the
Taxation Laws (Amendment) Bill,
1967, on the Table.

THE CONSTITUTION (AMEND-
MENT) BILL, 1967
(To amend the Preamble)
SHRI S. K. VAISHAMPAYEN
(Maharashtra) : Madam, I move for
leave to introduce a Bill further to
amend the Constitution of India.
The question was put and the motion
was adopted.

SHRI S. K. VAISHAMPAYEN :
Meadam, I introduce the Bill,

THE HINDU MARRIAGE (AMEND-
MENT) BILL, 1967
(To amend section 5)

SHRI S. K. VAISHAMPAYEN
(Maharashtra): Madam, I move for
leave to introduce a Bill further to
amend the Hindu Marriage Act, 1955.

The question was put and the motion
was adopted.

SHRI S. K. VAISHAMPAYEN :
Madam, I introduce the Bill.

THE ANTIQUITIES (EXPORT CON-
TROL) AMENDMENT BILL, 1967
(To amend sections 2 and 7 and substi-
tution of new section for section 6)

SHRI G. R. PATIL (Maharashtra):
Madam, I move for leave to introduce
a Bill further to amend the Antiquities
(Export Control) Act, 1947.

The question was put and the motion
was adopted.

SHRI G. R. PATIL: Madam, I intro-
duce the Bill.



